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ORIS8A ACT X OF 1951

THE ORISSA GOVERNMENT LANDS BAR TO ACGQUISITION
: OF THE RIGHT OF OCGCUPANCY ACT, 1550

—

[ Received the assent. of the Governor on the 14th
Januwary 1951, first published in the Orissa
Gazette, dated the 19th January 1951.] - .

AR AQT TO BAR THE AQQUISITION OF THR RIGHT OF OO0UPANOY
IN OERTAIN GOVERNMENT LANDS IN THE STATE OF ORISSA

WHEREAS it is expedient tc bar the aequisition of the rigﬁi;
of ocoupancy in certain Government lands in the State of
QOrisaa ;

14 is hereby enacted as folloﬁrs —

1. (1) This Act may be called the Orissa Government Lands
Bar to Aequisition of the Right of Oceupancy Act, 1950C. :

(2) Tt extends to the whole of the State of Orissa.
(3) It shall coms into force at once.

2. Notwithstanding anything contained in any tenancy

laws for the time being in force in the State of Orissa, a right of

ccenpancy shall not acerue in any land reclaimed at the cost

of the State or acquired undér the Land Acquisition Aot, 1894

or under any other law relating to acquisition of land, in foroe,
& in the said State unless the said right is speeifically conferred.
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